3187 Re Motion for

Adjournment
individual Members? Ultimately some
decision has to be given evefA after it
has been discussed. Now, for the pre-
sent fhe decision has been given. It
has_to be accepted for the present.
And if there is anything that the hon.
Member wants to discuss, he can come
into my chamber and discuss with me.
We will see whether there is any rea-
son to reopen it or to consider it.

Shri Braj Raj Singh (Firozabad):
We only wanted to submit certain
things about violation of the principles
of the Constitution.

Mr. Deputy-Speaker: He has many
remedies in that regard.

Shri Braj Raj Singh: That remedy
has been taken.

Mr. Deputy-Speaker: This 1s what I
have said, that this is not the remedy,
and that motion I have disallowed
Now he has to seek other remedies.
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Mr. Deputy-Speaker: When he
comes to me in the chamber I will tell
him whether it can be done or not.

The Deputy Minister of Planning
(Shri S. N. Mishra): Sir, on behalf of
Shri Satya Narayan Sinha I beg to
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(At this stage Shri Yadav, Shri

Braj Ra] Singh and Shri Awasthﬁ left
the House).

Mr. Deputy-Speaker: Those hon.
Members whe want to stage a walk-
out may de s» witheut creeting a dis-
turbance.
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PAPERS LAID ON THE TARLE

STATEMENTS SHOWING ACTION TAKEN
BY GOVIRNMENT ON ASSURANCES

The Deputy Minister of Planning
(8hri 8. N. Mishra): Sir, on behalf of
Shn Satya Narayan Sinha, I beg to lay
on the Table the following statements
showing the Action taken by the Gov-
ernment on various assurances, pro-
roises and undertakings given by
Ministers during the various sessions
shown against each.

(1) Supplementary Statement No.
1V Second Session, 1957. [See Ap-
pendix III, Annexure No 14].

(2) Supplementary Statement
No. V First Session. [See Appen-
dix 1II, Annexure No. 15]. ,

REPORT OF RFHABILITATION FINANCE
ADMINISTRATION

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, 1 beg to lay
on the Table, under sub-section (2)
of Section 18 of the Rehablilitation
Finance Administration Act, 1948, a
copy of the Report of the Rehabilita-
tion Finance Administration for the
half year ended the 30th June, 1857.
[See No. LT-404/57].

—

BUSINESS ADVISORY COMMITTER
THIRTEENTB REPORT

Pandit Thakur Das Bhargava (His-
sar): I beg to present the Thirteenth
Report of the Business Advisory Com-
mittee.

STATEMENT BY THE PRIME
MINISTER

REPORTED REFUBAL orF IRAQ GovEmw-
MENT TO PERMIT USE Or HABBANIYA
AIRPORT BY IA.!‘ Amcparr

ot Externil Aftetry (Shri nvuhrhl
Neliru): Sir, I should like to make 2
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